
Central Administrative Tribunal
Principal Bench

A\

New Delhi, dated this the
February, 2000

HON BLE MR. S.R. ADIGE. VICE CHAIRMAN (A)
HON BLE MR. KULDIP SINGH, MEMBER (3)

1. O.A. No. 23i ) of 1995

<f

Applicant

Shri Dinesh Tripathi,
S/o Shri J.N. Tripathi,
R/c C-^6, Gujranwala Apartments,
J Block, Vikaspuri,
New Delhi-1 10018.

(Bv Advocate: Shri M.L.Chawla)

Versus

1 . It. Governor, Delhi
through the Chief Secretary,
Delhi Administration,
Delhi-1 10005.

2. The Director,
Delhi Energy Devlopment Agency,
NCT of Delhi,
37, Institutional Area,
T ughlakabad.
New - Delhi-1 10062.

3  The Chairman-cum-Development Commissioner,
Delhi Energy Development Agency,
Transport Authority,
5/9, Underbill Road,
Delhi-1 10007.

(By Advocate: Mrs. Meera Chhibber)

2. O.A. No, 195A of 1995

Respondent

Shri Ravi Tripathi,

S/o Shri J.N.Tripathi,
R/o C-<^6, Gujranwala Apartments,
■J Block, Vikaspuri,
New Delhi-110018.

s

Applicant

(Ey Advocate: Shri M.L.Chawla)

Versus

1 Lt. Governor, Delhi .
through the Chief Secretary,
NCT of Delhi, Delhi. Respondents

(By Advocate: Mrs. Meera Chhibber )

ORDER

HON BLE MR. S.R. ADIGE

Q8 thasa two 0 «s involve cummon quastlons of i gu
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,nd Pact, thw are bain, dl apo aad of b, thla cobmon
orddTo

2. i^Dpllcants ch all eng e respondents' orders
tamlnatlng thair aarvicas. ThW saak ralnatatemant,
grant of tsaporsry status and ragularisatlon utth
consequential Densrits#

3, ncJnittedly appli^ts were engaged by Delhi
En'ergey Oevelopmant ngency, uhich is a society
roistered under ths Societies Registration Act

(unnaxure-R-I and R-Il) and is not a Go vt. Oepartnient
Respondents are therefore correct when they state that

the enployees of the ng en cy are not Go vt. servants

and are not enployeesof Delhi Adnini str otion and henca

their grievance cannot be adjudicated by the Tribunal,

e^pli cants' oounssl has nat shown us any noUfication

issued under Section 14(2) aT Act bringing OEOA

within thelribunal's jurisdiction.

4, (^pli cants' counsel ^ri Ch aula h as argued that

0E0!\ is in effect a part and parcel of the Go vt. of NCT

of Delhi as its aira s and objecta are to implenent (k) vt.

Dolicy and sH the rienbers of its governing Body are

drawn from amongst Go vt. of ficars.Hence he argues that ;

the Tribunal has jurisdiction in thgse 2 OAs. In this

connection he places reliance on the Hon'ble SuprefaQ

tourt'a judgment in the case of Hussain Bhai Vs. Alsth

Factory Tezhilali Ihion aI R 1978 SC I4l0,

5, ye are unable to agree with ^ri OiBiila's

contentions. It is dear that OEDA is a Society registered

under the BacietiBS Registration Act and Section 14 aT Act

is dear that unless such a Registered SDdetjr la notified,.
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^  it dbesnot oo«e ui thin the Tribunal's juri adi ction.
in thasa ci rcun, stancas, the ruling in Hussain Bhai's
case (supra) does not adv/ance sppUcants' case.

6. Biri Chaulahad sought for and hadbesn
granted further time to furnish addlo oaterial
to support his ®nt^tions. but although sufficient
time has been granteo to him, no such m ateri al s

have besn furnished to satisfy us th at despi to no
notification having been issued, the Tribunal still

has jurisdiction to adjudicate this disputo invoking
a Registered 53ciety<»

7, TheOftsareth erefore disiissod forlack of

jurisdiction leaving it open to applicants to agitato

their claims before the appropriate forura in acdardancd

with 1 au, if so advised.No costs®

Let a copy of thia o rder be piaced ilh each caso

record®
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( KULOIP SINGH ) (s.RoAOlGE )/
P!EnBER(3) \flCZ CHalFPl^ (a)

/ug/

eentxal rribuoa]
Frinc,..: sci.ch. Dt-ioi

Fa-fioKCt Ho-Jft,
Gopcrnicus Ma/g,
.N \.v D ei h i J) UOU J


